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I am open to suggestion. I am open to

correction.

SHRI G.M. BANATWALLA: What
happened to my motice about communal
riots in Baroda?

MR. SPEAKER: I am asking you about
the Calling Attention.

Your name is first.
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SHRI G.M. BANATWALLA: I am
making a submission.

MR. SPEAKER: I have already disal-
lowed it.

12.36 hrs,

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

‘REPORTED COLLISION BETWEEN A GOODS
TRAIN AND A DTC BUS AND A JEEP AT THE

ZAKHIRA RAILWAY CROSSING IN DELHI

ON OCTOBER 29, 1982,

'NOVEMBER 2, 1982

goods train and a go8
Delhi (CA)
SHRI G.M. BANATWALLA (W)
I call the attention of the Minister of
Railways, who is absent, to the following

L

matter of urgent public........

MR. SPEAKER: He is ill. He is mot
absent. He is ill.

SHRI G. M. BANATWALLA: Impor-
tance and I request that he may make a
statement thereon.

“Reported collision between a goods
train and a DTC bus and a jeep at the
Zakhira railway crossing in Delhi on
October 29, 1982, resulting in the death
of three persons and mmjuries to several
others and the steps being taken to pre-
vent such accidents in future.”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): On 29.10.1982, an unfortunate
level crossing accident between a goods
train and a DTC but took place at about
9.45 hours at manned level crossing gate
No. 4-B situated on Rohtak Road between
Patel Nagar and Dayabasti stations, The
B.G. goods train was going to Shakur-
basti and the Delhi Transport Corporation
bus No. DLP 162 was travelling from
Sultanpuri to Paharganj.

As a result of this accident, 3 occupants

~of the bus were killed and another 3

injured. Two of the injured received
grievous injuries. The
tant Driver of the goods train were assult-
ed by the public and were also injured.

The Driver was injured grievously.

The injured were removed to Dr. Ram
Manohar Lohia Hospital. Later the Dri-
ver and Assistant Driver were shifted to
the Railway Hospital. One of the injured
bus passengers was discharged from the
Hospital om 30.12,1982. Railway’s medical
van and relief train initially ordered were
cancelled as not required. Traffic at the
level crossing was fully restored at 11.30
hours on 29.10.1982.  The Divisional
Railway Manager with other officers of

driver and Assis- .

\
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Additional General Manager, Northern
Railway accompanied by Chief Traffic
Safety Superintendent and other senior
officers also reached the site immediately.
Myself, accompanied by Chairman, Rail-
way Board, and Member Engimeering also
visited the site of accident and Ram Mano-
har Lohia Hospital where the injured were
hospitalised. ; '

Ex-gratia relief at the rate of Rs, 2,000,
Rs. 1,500 and Rs, 500 respectively in res-
pect of the dead, grievously injured and
other injured has been arranged.

Prima facie, the level crossing gate was
left open at the time of the accident. The
Gateman and Assistant Station Master on
duty at Patel Nagar have been placed under
suspension. The Gateman was taken into
custody by the Police.

The Commissioner of Railway Safety,
Northern Circle, Lucknow, who functions
under the Ministry of Civil Aviation, will
commence a statutory enquiry into the ac-
cident on 2.11.82,

12.35 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

SHRI G. M. BANATWALLA: Mr.
Deputy-Speaker, Sir, this train accident is
a gruesome tragedy which is a sad indica-
tion of the failure of Railways. The rail-
way level-crossing near Zakhira is a man-
ned level-crossing and all the circumstan-
ces in which this accident took place re-
veal clearly and categorically that the
blame lies fully amd squarely with the
Railways. The hon. Deputy Minister ha$
just made a statement which is nothing but
a mere narration of the incident which
took place without giving us any idea
whatsoever of the steps being taken or
contemplated to see that such railway ac-
cidents are averted. I must say that this
statement hides more than what it reveals.

With respect to this unfortunate incident,
I may enumerate some important points
that have to be borne in mind, Number

_one, we have been told that there was a
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traffic jam on the level-crossing and the
Attendant could not close the gate, the
gate had remained open. It is a serious
thing to be takem into consideration. Num-
ber two, the Minister will enlighten us
whether it is not a fact that both the sig-
nals preceding the crossing were defect.ivr.
and have been defective for some time
past; they were not attended to despite all
we have been told about the concern that
the Railways have for the safety of the
passengers and the people. Number three,
the goods train was overloaded with
cement. I would like the hon. Deputy
Minister to enlighten us on this aspect of
the matter also. Number four, because
the signals were defective, the Station
Master at Patel Nagar issued a ‘Proceed
Memo'’ to the driver, and this ‘Proceed
Memo' was issued to the driver of this
train without any regard, whatsoever
being paid to the fact that the level-cross-
ing which was ust a few furlongs away
from the Patel Nagar Station was still
open and that there was a traffic jam
there. The fifth poimt that comes up and
which speaks volumes about the callous
attitude -of the Railways with respect to
safety measures is the faulty planning of
the level-crossing. We understand that
there is a bend at a little distance before
the crossing and it was because of this
particular bend that the driver of the

train also could not see the traffic jam
ahead.

The sixth point is that the site of the
present level crossing near Zakhira rail-
way station is one of the worst bottlenecks
in the city. Still it failed to receive due
attention of the Railway authorities. There
is an urgent necessity for a flyover but
while flyovers are being constructed with
great.haste and hurry everywhere in Delhi,
the need for the flyover here, which is one
of the worst bottlenecks in the city, has
been neglected,

I further understand and the hon, Minis-
ter can enlighten us on this point that there
is a provision made for a fiyover at this
particular juncture but there is an uncalled
for delay in the whole thing. However,
it no such provision exists, will the hon.
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Deputy Minister assuze this House that in
view of the circumstances and the site and
everything of the level crossing, the pro-
visiop of the flyover will receive immediate
attention?

My seventh point is that the section of
the road before and after the level cross-
ing was also in a deplorable state which
has also the result of accidents.

I hope that the hon. Deputy Minister
will enlighten this House on all these points
that 1 have listed.

Now, a few general remarks and that
is that it is unfortunate that the train ac-
1979 and 1982 there were 3,043 train
accidents—of them 1,873 railway accidents
were caused by the failure of railwaymen.

Sir, while the railway accidents, I say,
are on the increase, the background must
also be considered. The former hon.
Minister for Railways Mr. P.C. Sethi,
while inaugurating a flyover at Seva Nagar
in South Delhi, had said to the effect that
the Railways were keen on ensuring safety
at level crossings. He specifically men-
tioned level crossings amd said that the
Railways were keen. He has further said
to the effect that the Railways were keen

. that very busy level crossings located on
important roads should be replaced by
road bridges.

Mr. Deputy Speaker, Sir, when we were
discussing  supplementary demands in
August, 1982 in this House, then replying
to our discussion, the then Railway Minis-
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covats which 1 have alteady enumerated
before you. Therefope, will the hon. Min-
jster tell ms as to what steps are really
being taken specially in the matter of sail-
way level grossings, to aveid such acoi-
_dents. Sir, we were all these years saying
that it js the unmanned Jlewel grossings
which are the death traps. Whe situatiop
is now so deteriorated that these is Mo
safety with respect to even manned rail-

take the guestion of trains rupning into
road traffic at level crossings. We find
that in 1978-79 we had 86 such ingcidents.
In 1979-80 there were 115 such incidents
and again in 1980-81 there were 90 such
incidents. The point I am making is thet
accidents on ageount of trains running into
road traffic at level crossings are the high-
est among all accidents, nmext only to
derailments. The major cause of acci-
dents on Indian Railways is derailments
and the second in figure comes trains run-
ning into road traffic at level crossings.
Therefore. . ..

MR. DEPUTY SPEAKER: Therefore,
you haye got to conclude now.

SHRI GM. BANATWALLA: There-

fore I ask—how is it that even in spite of
this fact, callousness prevails?

In the case of number of accidents in-
quired into by the Commigsioner for Rail-
way Safety, we find that in 1978-79 enly
two sugh accidents were inguired into amd
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that the inquiry has commenced? Why is
this delay? :

Arothér thidg is tHat (Be milway in-
qﬁhﬂmnmmmuwmm
and e Press. is necéssary that the
nmmuld‘ﬁ taken into confidence.
It is necessary that éverybody should know
that dothing is going on in 4 hush-hush
manner. THheére is 4 great suspicion with
respect to it. Therefore, will the hon.
Deputy Minister assure this House that
th¥ inquiry will be an open #quiry—open
to the public and also 6pen fo the Press?

Finally, 1 beg to say that while RS.
50,000 is paid to those who die in railway
accidenits, no oompeusatbn as different
from ex gratia payment, is given to those
who die while crossing the railway lines.
Why is this distinction? Why is this dis-
crimination? Life is the same and here in
the case of manmned railway crossings, the
blame entirely lies on the railway adminis-
tration. Therefore, will these provisions
also be mads applicable to accidents fhat
take place onf the railway level crossings?
Will the Minister téll the House what steps
are being takew to avert fhese raifway
aceidents?

SHRI MALLIKARJUN: Mr.
Speaker, Sir. ...

SHRI AJOY BISWAS (Tripura West):
He i the Narrow Gauge Minister, Sir,
Where is the Broad Gauge Minister?

SHRI MALLIKARJUN: In afiswer fo
the first point raised by the hom. Mémber
why the Minister of Railways is absent,
unfortunately in a public meeting, ankle
has Been hit and he & nof in a position
to come. That is why he has not come
and there is no other reason. .... (Inter-
ruptions) In a public meeting when one
of his followers was garlanding him,—he
was standing on a table, he slipped—he got
hurt and therefore, he could not come.

Conting o ¢ertain vital points raised by
the Bon. Member so far as the occurren-
c&dfﬁeacelddhisingenemfandnthe

level crossifgs in particular are concerned,
- it is true that Government is guite aware
and is concerned with these. It is for that

Deputy
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reason only the Government HRas
preventive measures from time
That is how the then Minister
lﬂlﬁ, . Sethi Had also i

?“5%
g?s'

Sir, coming to certain points raised by
the hon. Member, he said that the signals
were defective. I say if is nof a defective
signalling. It is an interlocking system. It
is made non-interlocking system sincé 20th
October, because of the construction of a
yard at Pafel Nagar Sfation, now a quéstion
arises as to how this has happemed. The
station master who is on duty and fhe
gateman exchanged the private mumber.
Then only from any station fhe frain is
allowed to pass through. That is how the
signals are cleared. The private number
is thus exchanged between the Assistant
Station Master and the gafteman. That
means they speak to each other. The
clearance is done like this. When the pri-
vate number is exchanged, the gate Is
closed. That is how the Stafion Master
comes to know that everything is all right
and he is allowing the train to move fur-
ther. When he exchanges the private
number, he puts it of record. That is
how here the goods train was cleard to
move further.

SHRI G.M. BANATWALLA: What
happens if the gateman has not closed it?

SHRI MALLIKARJUN: For example,
the system which has been evolved is like
this. The Assistant Station Master or the
Station Master is on duty. Suppose n
train has to move from that station. But,
there is a level crossing which is manned
by a gateman. There will then be a com-
munication between that gateman and the
Assistant Station Master or the Station Mas-
ter on duty that the train is going to pass
through it. He asks him to close the gate.
When he closes it, he comes back and tells
to the Assistant Station Master that now
everything is allright. He closes the gate
and then that is entered in the register.
That is how the private n borlsgxdwu-
ed between the mem“h_iﬁa
Master on duty. The gate was opéned
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after the train was allowed to pass. So far
as this particular thing is concerned, I
cannot go further into details because this
is a matter of enquiry. That enquiry is
being conducted to find out the guilty.
After that is established, action will be
taken against the guilty person. So far as
the overbridge which the hon. Member has
pleaded for is concerned, it is now in the
proposal stage. It will be included in 83-
84 Works Programme. It is already under
negotiation stage. The Delhi Administra-
tion and the railways together have to con-
tribute their share in order to comstruct
the overbridge. We have been feeling the
seriousness of it. We are going to include
it in 1983-84 Works Programme. It has
also been cleared by the Planning Com-
mission. That means it will be done by
the Delhi Administration and railways. It
will be comstructed in any case. The cost
on our part is nearly Rs. 2 crores. This
was the sequence of events which have
taken place.

So far as the past history of accidents
is concerned, in this august House, Wwe¢
have discussed them several times. Now,
the Minister has called a meeting of the
General Managers again on the 4th of
this Month to discuss only about safety
and punctuality of trains about which not
only we, the Members inside Parliament
but also others outside the Parliament as
also Government are much more concern-
ed. A Committee will be formed. This
highlevel Committee which is going to be
formed will be headed by the Minister
himself. Government has great concern
to avoid such occurrence of accidents. We
have been taking a lot of preventive mea-
sures off and on and in this particular
case this is the position and the fly-over
bridge will be constructed also soon. '

SHRI SATYENDRA  NARAYAN
SINHA (Aurangabad): Mr. Deputy Spea-
ker, Sir, I have heard the reply of the
Deputy Minister. Mr. Banatwalla has
¢loguently put the blame on the Railway
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. gates were closed? Secondly,
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administration and I share his view that it
is a lamentable commentary on the effici-
ency of the working of the railways, From
the reply that the Deputy Minister has
given it is clear that the inter-locking
system was not functioning since 20th
October and it is known to them that this
level crossing was subject to heavy traffic
and at 9.45 AM. when the accident took
place it was the peak hour. When the
inter-locking system was not working due
to re-modelling work how is it that no
special care was taken to ensure that the
it is not
clear to us as to how the green signal was
on when the advance starter was not work-
ing, thus giving clear line to the goods
train driver to proceed on. This has not
been explained by the Deputy Minister and
I would like him to expain this position
to us,

Sir. it appears from the reply that has
been given to us that the demand for a
fly-over was made by the people of the
locality a long time back. The Deputy
Minister has not given us the date on
which they received this demand from
the people; when they considered it in
their Ministry -and when it was sent 1o
the Planning Commission and when it
was approved  because during Asiad a
large number of fly-overs have been cons-
tructed, How ijs it that such an important
fly-over hag not been constructed which
has resulted in the death of three persons
and injuries to many others? That ghows
the Railways have no concern for the
lives of the people or the risk that is in-
volved in this kind of heavy traffic going
on without gpecial care being taken by
them. The Station Master is supposed to
have issued the proceed on Memo's and
the Minister says that they had exchanged
their private number. It is not clear to us
that the gates were not closed and the
goods train was running at a speed of 15
km. per hour and in this situation the
Railway gate-man is supposed to have
gone ahead with a red flag asking the
Railway train to stop. So, it is not clear
when the goods train was running at a
slow speed why it was not possible to
stop the train by application of emergen-
cy and normal brsakes,



tion, when they knew it was working, to
take the help of the traffic police then.

13.00 hrs

Why have they woken up to this dans:r
- only now-after 3 persons have been kil-
led and another 3 persons have been in-
jured? Now they are seeking the help of
. the Traffic police. Why could they not
~ have taken the help of the Traffic police
much earlier to control the ¢raffic? This
is my question,

So, these are my questions and 1 re-
quest the hon, Deputy Minister to answer
these questions which I have put to him.

SHRI MALLIKARJUN: So far ag the
inclusion of construction of this over-
bridge in the ASIAD programme is con-
cerned, at the earlier stage they thought
over this matter. The matter was thought
of by the ASIAD Organising Committee.
also by the Municipa] Administration side
and so on, but somehow or other it has
been skipped off. Now, this projcct has
been cleared. Clearance has been obtained
from the Planning Commission.

MR. DEPUTY SPEAKER: You left
this opportunity; in the name of ASIAD
you could have done it.

SHRI MALLIKARJUN: They have
given lot of thinking. But in any case,
thig over-bridge is going to be constructed.
There is absolutely no hmdrance in that

procesg at all.

So far as the other matters like showing
the red flag and stopping the train etc.

tile and in the meanwhile the rear portion
of the bus had collided with the train. ...

_ SHRI SATYENDRA NARAYAN
SINHA: T hag put a gpecific question,
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not working. There was also heavy traffic
at the level-crossing. No they have asked
the Traffic Police to regulate the traffic
there. Why should they not have agked
the Traffic Police earlier and taken their
help? This wag my question. He hag mot
replied to all my questions, Sir,

SHRI MALLIKARJUN: So far as
conscious measures are concerned, I would
like to say this: Regarding the failure of
the inter-locking system-and o on, this
is taken as part of the enquiry of the
Railway Administration; it is a lapse
which will certainly be looked into so far
the Police posting is concerned.

MR, DEPUTY-SPEAKER : Shri
Mohd, Asrar Ahmad—absent,

Shri Ravindra Varma—absent,
Shri M Ram Gopal Reddy.

SHRI M, RAM GOPAL REDDY (Ni-
zamabad): Mr. Deputy Speaker, Sir, it is
mot correct to say that accidents are in-
creasing, As a matter of fact we have for-
gotten about accidents....

MR. DEPUTY SPEAKER: What about
the figures supplied by Mr. Bantawalla?

SHRI M. RAM GOPAL REDDY: For
the last so many months we have not had
any accident. People have been feeling
that they are gsecure while travelling by
the train. But unfortunately this accidents
has happened.. ..

SHRI CHANDRAIJIT YADAV (Azam-
garh): What does he mean? Does he
mean to say that every month there should
be accident?

SHRI M. RAM GOPAL: REDDY: I
am only saying that there has been cer-
tain improvent. For the last 5 months or
6 months there have been no accidents
This is the first accident that has taken
place after that, It is very unfortunate
tha; a busman has died.

SHRI G, M. - BANTWALLA: What
about Taran-Taran accident which is con-
cerning the Railways? He forgets about it.
Somaumu memory is very short.



crore. If it is not in a position to give it,
may I know whether ¢he Central Govern-
ment will come to the help of the Munici~
pal Corporation of Delhi? This I would
like to know from the Minister,

Then, Sir, prompt action has been ta-
ken by the staff in the matter of giving
medical aid to the people affected, those
who have been injured and so on. I appre-
ciate this, I congratulate the Minister that
the Railway staff have taken immediate
action for rendering quick medical aid.

PROF. MADHU DANDAVATE: Cre-
mation was also completed in time.

SHRI M, RAM GOPAL REDDY: That
is- all right; that is the lock-out of the
Janata party, We give only treatment, Sir,
and the remaining things are being done
by the Jamata party leaders My question
is this: May I know by what fime this
Over-bridge is going to be completed?

1 want to know whether it will take one
year or two years before the construction
of the over-bridge i completed. During
the jnterim period, what concrete steps
the Government is going to take to pre-
-vent such accidents?

- SHRI MALLIKARJUN: Sir, it is true
I hope the House will not take it other-
wwise that the acidents at level crossing

part of the Railwny Administration i§ to
take all these measures in the overall
interest of the peoplé’s saféty. That rea-
!itycauuotbelgmwmmumm-e

Mr. DEPUTY-SPEAKER: Mr. Ram
Gopal Reddy should have given all these
figures.

SHRI M. RAM GOPAL REDDY: He
is furnishing all those figures,

SHRI MALLIKARJUN. So far ag the
other part of the Hon, Member's question,
that is, construction of over-bridge af this
level-crossing is concerned, I may inform
the House that it will be constructed. Since
the Railways haye included it in their
Workg Programe for 1983-84 on our part,
we will contribute nearly two crores of
rupees and the Delhi Administration
would contribute more than Rs. 2 crores.
May be approximately, it may cost Rs. 5
or Rs. 6 crores. But it will bé completed in
the overall interest of the traffic and the
safety of the people.

MR. DEPUTY-SPEAKER: He wanted
to know when it will be completed.

SHRI MALLIKARJUN: We havé in-
cluded it in 1983-84 Works Programme
and it will be completed Jepending upon
the availability of funds, Tt may be comft
pléted within thrée of four years. I cn-
not say exactly when it will be completed.

SHRI M. RAM GOPAL REDDY: 1
want to know whether the Municipal Cor-
pordtion is in 4 position to contribute
their share of RS, 2 crores.
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of Parliament
- SHRI MALLIKARJUN: Since ¢his has
been cleared by the Planning Commis-
sion, there is also an intence feeling on
the part of the Delhi Administration, I

am fully confident that the Delhi Adminis- .

tration will come forward to invest their
share and T am hopeful that it will be
completed within three or four years.

The Lok Sabha adjourned for Lunch till
Ten minutes past fourteen of the Clock.

The Lok Sabha re-assembled’ after Lunch
ar Sixteen Minutes past Fourteen of the
Clock. -

[MR. DEPUTY-SPEAKER in the Chair]

SALARY, ALLOWANCES AND PEN-

SION OF MEMBERS OF PARLIA-

MENT (SECOND AMENDMENT)
BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): 1 beg to move for leave to
introduce a Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954,

MR, DEPUTY SPEAKER: Motion
moved:

“That leave be granted to introduce a
Bill further to gmend the Salary, Allow-
ances and pension of Members of Parlia-
ment Act, 1954,

$
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